Central Administrative Tribunal, Principal Baench

' ﬁﬁ?‘T ' | R,&. No.l76/2001 In
. : 0.8. No.54% /1999

Mew Delhi this the 10th day of Mawy, 2001
Hon’ble Mr.Kuldip Singh, Member (J)
J.0.I.
~ Applicant
in the review application
versus

Tejvir
~ Respondents

Order By Circulation

Hoh’ble-Mr, Kuldip Singh. Member ()

Ra 176/2001  has - been filed by the applicant
for review of the ordaer passed in OA 54371999 on

D 9. 2. 2001,

Z. I have gbne through the Ra and find that
the applicant has been unable to point on any error
apparent on  the face of record which may call  for
reviasw of bthe ordér and.mofeso he has tried ta
re-argue  the whole case again by filing the prassnt
which does not f21l within the ambit of Order 47 Ruls
1 opPe read with Rule 22(3)(fF) (1) of the administrative

Tribunal’s Act.
z. In wiew of the above, nothing asurvives in
the Ra, which is accordingly dismissad.

( Kuldip Singh )
Member(J)



